F.N0.225/126/2020/ITA-I
Government of India
Ministry of Finance
Department of Revenue
Central Board of Direct Taxes (ITA-I division)

4
North Block, New Delhi, the | ¥ Septamber, 2020

Ta
ANl Pr. Chief-Commissioners of Income-tax/ Chief-Commissioners of Income-Tax
All Pr. Director-Generals of iIncome tax/ Director-Generals of income-tax,

Madam, Sir

Subject: Guidelines for compulsory selection of returns for Complete Scrutiny during the Financial Year
2020-21 —conduct of assessment proceedings in such cases - regarding.-

Kindly refer 1o the above.

2. Keeping in view of the Faceless Assessment Scheme 2020 implemented by the Department and the
difficulties being faced amid COVID-19 pandemic, the parameters for compulsory selection of returns for
Complete Scruting during Financial Year 2020-21 and conduct of assessment proceedings in such cases are
prescribed as under:

£ The Parameter Assessment Proceedings to be conducted by

1 | Cases p-m:hﬂqm survay u/s 1334 of the Income-tax Act,1961('Act’]
Cases pertaining to survey u's 1334 of the Act, eecluding
those cases where books of aoccounts, documents, etc. were
not impounded and returned ncome  (Excluding  any
disclosure made during the Survey] is not less than returned
incoma of preceding assesument pear. However, whare
assessee has  retracted  from  disclosureé  mdde
during the Survey, such casss will be considared for scruting

{1} Im respact of swch cases selected for compalsory scruting | (7] After the issue of notice u/s 143{7} of

and where there iy impoundied material the Act by the Jurisdictional Assessing Officer
fior compubiory selection, such cases shall be
transferred to Central Charges u/s 127 of the
Act within 15 days of ssue of noticewfs 143(7)
of the Act.

{ii] In respect of such cases selected Tor campulsary scruting | (i) After the issue of notice ufs 143(2] of
and where there &5 no impounded materiz! the Ack by the Jurisdictional Assessng Oificer
bor compulsery  sebection,  Essessment
proceedings i such cases will be conducted by
Meal The Assessing Officer shall upload the
| Survey Report i the ITBA 3t the time of issue of
natice ufs 143(2) of the Act.
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2 | Cases pertaining to Search and Seizure

| Asessments in Search and Seizure cases to be made under
section(=] 153A, 153C read with section 1433} of the Act and
ilse for return filed for assessment year relevant to provious
year in which authoriation for Search and Seizure was
execuled under section 132 ar 1324 of the Act

| selection.

The cases laling w/s 153C If lying nut;ld!|
Central Charges, shall be traniferced 1o Central
Charges w's 127 of the Act withia 15 daye of
issne of notee wfs 14302 for compulsory |

¥
-t

Cases in which notices u/fs 182{1) of the Act, calling for return, have been lsued

(i} Cases whera na return has been furnshed in response 1o
_a notice u/s 142(1] of the Act.

Thess cases will be taken wp for compubiory |
serubimy by Manl,

() Cases where return has been fumished in response 1o
natice u/s 142(1) of the Act and where notice ufs 1431} of
the Act was issued due to the information contained in NS
CychefbdR. information/information received  from
Directarate of ICRI

These cases will ngt ba taken up for compuisory
sirutiny and the selection of such cases for
scruting will be throwgh CASS cyche

fill] Cases where return has been furmishad in response 1o
notice w's 142(1) af the Act and whera notice ufs 142{1) of

| tha Act was sued due 1o the ipecific information racelved
fram Law Enforcement Agencies, including the Investigation
Wing: Intellgencel Regulatory Awthority/Agency; Auwdit
Dbjection; etc.

After the issue of notice u's 143{2) of the Act by
the Jurisdictional  Assessing  Officer  for
compulsary selection, asessment procesdings
in such cases will be conducted by Neal

Casas in which notices u/fs 148 af the Act have been issued

{i) Cases where no return has bean furnishied in response 1o
natice /s 144 of the Act.

In such cases, Jurisdictonal Arzessing shall waue
notice ufs 14241) of the aAct, caling far
information regarding the issues an the bas of
which notice w/s 148 wii lssusd, fubsegient 1o |
which, assessment praceedings in such chses |

| will be conducted by NeAC

[ii} Cases where return has been fumished in response fa
natice w/fs 148 of the Act and where noties u/fs 148 of tha At
wai Bsued due to the information contaimed n NMS Cycle/
AR information/ Infarmation recelved fram Directorate of
ICEF,

These cases will ot be taken upi'; T e L
soruting and the selection of such casss for |
scrutioy will be through CASS cycls

[} Cases where return kas been furmished in response to
matice ufs 148 of the Act and where notica u/'s 148 of the Act
wias issued due to the specific information received from Law
Enforcemant Agencies, including the Investigation Wing,
Intelligence/ Regulatary Autharity/Agency; Audit Objection;

elc

After the (ssue of notice u's 143(2) of the Act by |
the Jurisdictional Assessing  Officer  for |
compulsary sebection, aseeisment proceadings |
in such cases will be conducted by NeAl.

10{23C), etc.

Cases related to registrationfapproval under various sections of the Act, such as 124, 35{1){u)/{Ha) /i),

Cases where regintration/approval under various sections
of the  Act suchassection  1Z&, 35100l TimaliTiii,
10§23C), etc. have  not been granted. or  have  baen
cancelled/withdrawn by the Competent Authority, yer the
assessee has beem found fo be daiming tas-
exemption/deduction in the return. However, whera such
orgers of withdrawal of registrationfapproval have been
reversad/set-aside in appellate procesdings, those cases will
not be selecied under this claiuss.

After the issue of notice ufs 143{2] of the Azt by
the Jurisdictional Assessing  Officer  lar
campulsary selection. assessment procesdings
in such cases will be conductad by NeAC
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3 Without prejudice to the above, the cases which ars sslected for compulsary scriting by the
International Taxateon and Central Circle charges following the above prescribed guideiines, shall, as sarlier,

continue to be handled by these charges.

4 The exercise of selection of cases for compulsory scruting on the basis of the above parameters shall be
completed by 30® September 2020

5. These irstructions may be brought to the notice of all concerned for necessary compliance.

-gd _

(Rajarajeswari R.)
Under Sacretary-ITAI, CBDT

i, P5to PMOSD to FM/PS to MoS (RI/OSD to MaS(R}
i, P5toSecretary (Finance)/[Revenus)
Hi. Chairman, CROT & All Members, CBOT

I All Jomt Secretarses/CsIT, CEOT
v.  Ofo Pr. DGIT{Systems) with reguest to upload on the departmental websie

Wi Addl CIT, Data-Base Cell for uploading on irsofficers website

e g

Under Secretary-ITAH, CBDT
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